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CENTRAL ADMINIST^TIVE TRIBUNAL

PRINCIPAL BENCH
new DELHI

O.A. No. 1657
of 199 7 Decided on; 1% > ■

Ishwar Dass

(By Advocate: Shri S.Y. Khan

Applicant(s)

)

VERSUS

Respondents
U.O.I.

^(By Advocate: K.C.D.Gangwani )

CORAM

e D aniGE. VICE CHAIRMAN (A)
^'■rE MEMBER (a,

1. TO be referred to the Reporter or not? YES
2. Whether to be circulated to other Benches

of the Tribunal? NO

(S.R. ADIGE)
VICE CHAIRMAN (A)



CENTRAL administrative TRIBUNALuenikhu bench

-  o.A- NO. 1657 of ̂1997
/$' ' March, 1998

New Delhi, dated the-
v^n■rrP VICE CHAIRMAN (A)HON'BLE MR. 3-R- ^f|;,«„iNATHAN, MEMBER (J)

HON'BLE MRS. LAKSHMl
ishwar Officer,
5P, j +..-nn Doordarshan,
Central p '-
Khel Gaon, '
New Del hi-1100'^^"

~  Qhri S Y. Khan)(By Advocate. Shri
'versus

applicant

union of India through
nT rfariior Q©n©r"al»orr^arshan. Handi Houae.
Doordarshan Bhawan,
New De1h i-

.  cthri H.K. Gangwani(By Advocate. Sh^^^ ^^gnsel for
Shri KCD Gangwani)

respondent

- JUDGMENT

o o .^nTQE VICE chairman (A)RV HCN'BLE M'^ 9_R. ADIGE,

4- ^eeKs promotion as Sr.Applicant seeKs
-f 28.12-95 with.d - ,'«+-rative Officer w.e.f.Administrative

consequential benefits.

2  Admittedly applicant who was working
AdMihistrative Officer in Doordarshan Kendra. Ne«

.4 n- cj/vn on ad hoc basis by theDelhi ws promoted as SAO oh ad
-j_ I'pio 6TR1 vide his ordetcadre controlling authority (DO AIR)

dated .70.11.95 (Ann. A-3) and his services uere
Placed „ithD.a.. Doordarshan for further posting.
•By order dated .28.17.95 (Ann.A/A, he «as to -orK in

-  4- oost of SAO in Centralthe Directorate against the post
Production Centre, New Delhi till 31.3.96.
Chat, order applicant ha^ed over charge of the post
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V  ̂ of O.G., Ooor Oarshan agaxnst(FN) itself in 0 . •

the vacant post of SAO, CPC vi e
+-0 -t-o OQ Doordarshan

nnK New Delhi wrote to uu.Director, DDK, rte
■Fr.r retention of/A o_i "1 reguesting foron 5.1.96 (Ann. S IJ reo

nnK in public interest asapplicant's services m DDK m puP
^ w -There the existingno ' SAO posted there,there was no ohu

^  cir AO, DDK being
+- aoainst the post of Sr.incumbent against.

Tn r'=>ply 06, Doordarshan bydiverted elsewhere. in reply
O.d. dated C-n- ^

■  request for applicant's retention in ODK upon
1.^ Ko es<amined only aftetcjr AO would be exaiiii.n<=promotion as Sr. ho wu

ne reported for duty as per Directorate general s
arders and Director. DDK was asKed to relieve

.  .^adiately It was made clear that hisapplicant immediately.

joined as per orders dated 2B.12.9S (Ann. A-).
4-^r-n+-(=>d his request on

Director,DDK again

17/20.2.96 (Ann. .-2(i)«ll)
on the earlier lines on 29.2-96 (Ann. R-3)-

3. - Eventually after modification of th^e earlier
orders dated 28.12.95 by subsequent orders dated

yy r^nct-Tina applicant exclusively25 3-96 (Ann. A-5) posting app-i
AAO w e f. 2.4.96; applicant's ownto CPC as SAO w.e.T. .

,-opresentatlcn dated 3.4.96 for, U relieWfrom DDK
,  to join as SAO. CPC and the posting of a substitute

in place of applicant on 2.5.96. he was relievedfrom DDK on 6.5.96 and joined duty as SAO, CPC on

/^7,.5-96 itself-
/I
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have heard appUahfs couhsel Shri Khan and
respondents- counsel Shrl K.C.O. Gang^anl.

5. fipplicant in hl»:Tejoin«)eri teS not denied
respondents' statement In reply that applicant
could, not be retained as SAO in OOK
Z8.t2.95 as there «s no_vacant post of SAO there.

u  .HmrttedThis rejoinder that there isApplicant has admittedj^nis
no sanctioned post of SAO in DDK since
inceptlch. bu'lpfsAO has always been posted there

+-<t from other Kendral'Of f icei and suchby shifting posts from ocner
4- oould have been made in applicant'san arrangement coula

■  case also. ,

6, Whatever local or informal arrangements were
made in, the past , there can be no doubt .that
applicant's promotion as SAO can taKe effect only

^  artuallv joined duty on the post,from the date he actually j

There being- no post of SAO in ,and the post of
SAO against which applicant stood promoted being in
CPC it follows that app^licant's date of promotion
as SAO can be only w.e".f The joined duty as SAO in
CPC on 6.5.96. For this reason no interference in

■  the O.A. is warranted, and the judgment in 1996
(2) SCSLJ 130 relied upon by Shri Khan, which
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elearly distinguishable on

applicant.

facts, does not help the

TheO-A- is dismissed. No costs.

c-

CHrs. LAKSHHI

/GK/

(S.R. AOIQE-)
VICE CHAIRMAN (A)


